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dralLO: 	THE: F*.h day of October 1998 

CORAM 	HON' BO. MN. 

U.A.NO.1571 OF 1993 

Kumari -3usheela Herijsn (Deepar) 

egad about 20 ysars, dio Late mt. 5ona Harijan, 

Resident of House No.10 Bania Bazar, 

Kalipalion, Post Office Cantt. 

District Kanpur Cana. 
Appli cant 

I 	
C/A hri PankajBhatia, Advocate. 

Vers us 

1. Union of India, through the :licreterY: 

Ministry of•dsfsnce, Central Government, 

iisfsnce Head Luarters, - P.O. Na. Julhi. 

2. lila Officer Commonding, 

The 7th AIR Force HosOtai, 

Nathu ingh Road, Kanpur Gantt. 

Respondents 

Cif( hri N.B.Singh Advocate. 

ORdLR 

BY WJN' nt..t. MR. S.L.JATN J.M.— 

This is an application u/s 19 of the Administrative 

Tribunal Act 1985 for issue of an order or direction in the 

nature of mandamus commanding the,  respondent to join the 

4-PPlicc.nt in service in place of his mother or which aver 

post she is competent on compassionate ground. 
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2. 	
The responiLients have filed the application to tha 

effect that subsequent to the filing of the C.A. the 

respondents have given appointment to the petitioner on 

compassionate ground es AFAI .iALA and she is working 

peacefully. 

3. . In the circumstances stated above, the relief sought 

has been granted by the 
respondents themselves. Hance 

the appliCton to this affect becomes infructuous. 

4. 	The applicant has also claimed the relief for seeking 

pensionary benefits. For the said relief it is directed 

that the applicant is not entitled to claim plural reliefs. 

Hence she is entitled to file a fresh D.A., if she desires. 

shall be no order as to costs as the 0, A, has become  

There 

infructuous. 
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